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1. Original Application No. 	2O 
2, Mise Petition No. _____ 

3. Contempt Petition No. _____ 

4. 1  Review Applicantion No.__J 

Applecant(S) 	bC&1 _VS Union of India & Ors 

Mv.catefor the Applicants:—  

Mvocate for the Respondaflts— O 	- 

-ffe7i ~Gy 	DTt;—f 	r:fG'1TrTTl  

[CL9i 

--- 

This application is in 	
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is filed/C. F. for Rs. 501- 	seirate sheets. pplication is disposed of. No 

deposited vide iPO/Di3 CO 
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CENTRALIADMINISTRATIVE TRIBUNAL: : GUWAHATI BENCH., 

(O.k. No 230 of 2007) 

DATE OF DECISION 30.8.2007. 

Mr.Jogeswar Dol.oi 
I 

S 

Mr.A.C.Sarma $ Mr..S.Saikia, 
Mr.P.Medhi..Mr.U.Sarma, 
Mr.S.Talukdar 

- VERSUS- 

Union of India & Ors. 

Dr.) .L.SarkarRail.way Counsel. 

APPLICANT/S 

ADVOCATEFOR THE 

APPLICANT(S.) 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

CORAP 

HON'BLE MR.K.V .SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local, papers may be aUo ed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether to be forwarded for including in he Digest 
Being complied at Jodhpur Bench & othenches? 

Whether their Lordships wish to see th4  fair copy of 
the Judgment? 

Judgment delivered by Hon'ble Vice-Chirnian 



CENTRAL ADMINISTRATWE TRIBUNAL, GUWAHATI BENCH 

Original Application .No.23e of 2007. 

Date of Order: This the 301  Day of August, 2007. 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

Sri Jogeswar Doloi S/Osri Sasi 
Resident of Quarter No.7021C Type-I at NGC, 
New Guwahati Colony. 	 Applicant. 

By Advocate Mr. A.C.Sarma Mr.S.Salkia, 
Mr.P.Medhi, 
Mr.U.Sarma, Mr.S.Talukdar 

- Versus- 

The Union of India, 
Rejresented by the Secretary, 
Railway Board, Ministry of Railway, 
New Delhi-110001. 

The General Manager 
N.F.Railway, Maligaon 
Guwahati-1 1Dist.Kamrup, Assam 

The Chief Area Manager (CAM), 
N.F.Railway, Maligaon, 
Guwahati-1 1 .Dist.Kamrup, Assam 

The Divisional Personal Officer 
(DPO), N,F.Railway, Mahgaon. 
Guwahati-li, Dist..Kamrup, Assam 

The Senior Coaching Depot Officer 
N.F .Railway, Maligaon 
Guwàhati-1 1, Dist.Kamrup, Assam 	Respondents. 

By Advocate Dr.J.L.Sarkar,  Railway Standing Counsel. 

ORDER (ORAL) 

KV.SACHIDANANDAN. V.C: 

The applicant is working as a Sr. Technician in the N.F.Rallway, 

New Guwahati, and residing at Quarter No.702/C Type -I with his 

family. Since allotment of the quarters. The Respondent No, 5 vide his 

order dated 2.9.05 cancelled the order of allotment of the applicant's 

ul~ 
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quarter alleging that a survey Committee appointed by the 

administration found that the applicant had sub-lated his quarters to 

some third party. He also submitted that he was not aware of any 

survey of his quarter and he prayed for review of the cancellation 

order. The Respondents authority did not pass any order disposing 

applicant representation but passed an order on 2.905 (Annexure III) 

imposing damage rent to the tune of Rs. 1,07,135/- on the applicant 

without issuing any prior notice to the applicant nor giving any 

opportunity of hearing to the applicant. The applicant has drawn 

salary after recovery of the alleged damage rent in th months of.July, 

August Rs. 3651/- per month. Aggrieved by the certain action the 

applicant has filed this O.A. 

I have heard Mr A. C. Sarma learned counsel for the 

applicant and Dr.J.L.Sarkar learned counsel for the Railway. When the 

matter came up for hearing the learned counsel for the applicant has 

submitted that no notice was issued to him nor any opportunity was 

given to him to explain his case. His representation was not attended 

to. His appeal is also pending. He also submitted that he will be 

satisfied if direction is given to the 3rd  respondents to dispose of the 

appeal within a time frame. Dr.J.L.Sarkar learned Railway standing 

counsel submitted that he has no objection in adopting such a 

proposal. 

Accordingly, We direct the respondent No.3 or any other 

competent authority to consider the appeal of the applicant and pass a 

reasoned order on m erit within a period of three weeks from the date 

of receipt of this order after giving opportunity to the applicant to 

explain his case in person and communicate the same to the applicant 

to explain his case in person and communicate the same to the 
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applicant forthwith. In the interest of Justice this Court further directs 

that impugned order for recovery will be kept in abeyance till disposal 

of his appeal. 

0 A. is disposed of. At the admission stage itself. However, 

there shall be no order as to costs. 

(K.V. SACHIDANANDAN) 
VICE-CHAIRMAN 

LM 
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- DISTRICT: KAMRUP 	- 

THE CENTRAL ADMINISTRATIVE TRIBUNAL .: GUW.AHATI BENCH 

• 	AT GUWAHATI 

(An application under Section 19 of the Administrative 

Tribunal. Act, 1985) 

- 	O.A. 	12007 

Sri j6geswar Doloi 

• .Appl.icant- 

-Versus- 

The Union of India & O.rs. 

Respondents 

SYNOPSIS 

The applicant is at present working as a Sr. 

Technician in Office of the Senior Section Engineer, 

Carriage and Wagon (C&W) B.G. N.F. Railway, New Guwahati 

an'd residing at Quarter No. 702/C Type-I at New Guwahati 

Colony, Guwahati with his family since allotment of the 

quarters. The respondent No.5 vide his order dated 

2.9.05 cancelled the order of allotment of the appl.i-

cant -s quarter alleging that a survey committee appoin-

ted by the administration found that the applicant had 

sub letted his quarters to some third party. The appli-

cant submitted representation before the authority .'.. 

- denying the allegation of sub letting the quar-

ter and he asserted that the himself is residing in the 

quarter with his family. He also stated that he was not 

aware of any survey of his quarter and he prayed for 
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• review of the cancellation order. That respondent au-

thority did not pass any order disposing applicant 

representation but passed an order on 9.5.07 imposing 

damage rent to the tune of Rs.1,07,135/- on the appli-

cant without issuing any prior notice to the applicant 

noT giving any opportunity of hearing to the. applicant, 

the applicant has drawn salary after recovery of the 

alleged damage rent in the month of July/ .•.. August 

Rs.3651/- per month. If in this way the alleged damage 

rent is recovered it will be for the applic&t 

to maintain the livelihood of his family. Hence this 

application before this Honble Tribunal. 

Filed by: 

Advocate, Guwahat.j 



DISTRICT: KAMRUP 

THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

AT GUWAHATI 

(An application under Section '19 of the 	Administrative 

Tribunal Act, 	1985) 

' -O.A. 	NO. 	/2007 

Sri Jogeswar Dolol 	•..Applicant 

-Versus- 

The 'Union of India & Ors. 

......Respondents 

XNDEX 

SL.NO, ANNEXURE PARTICULARS 	. 	PAGE P405. 

1lO' 
1. Application 	

•. 
2.. Verification 

All 

.3. I Order. 	dtd. 	2.9.05 cancellation . 

allotment of quarter. 

4. II Copy of the shareholder card of . 

Railway Co-op. Consumer stores. 

5. III Office order dtd. 	9.5.07 imposing. 

damage rent. 

6. 1V Copy of Appeal dtd. 	19.8.07 	. l6 
7. V Copy of pay slip after deduction 

8. VI A copy of Tribunal order directing 

dispose off the representation. 

9. VII A copy of revocation order dt.d.14.8.07 

passed by the respondent in respect of 

Quarter No. 	117-H. 

Filed by: 

pm 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

AT GUWAHATI. 

0. A. NO. 	/2007 

BETWEEN 	. 

Sri Jogeswar 0010:1, 

5/0 

Residentof Quarter No.702/C Type-I. 

at NGC,New Guwahati Colony. 

...APPLICANT 

-AND- 

The Union of India, 

represented by the Secretary 

Railway Board 1  Ministry of 

	

Railway, New DeIh.i-I10001, 	. 

The General Manager, 

N.F. Railway Mal.igao.n, 

Guwahati-11,Djst. Kamrup,Assam. 

The Cf ief Area Manager (CAM), 

N.F. Railway, Maligaor,, 

Guwahati-1 1 ,Dist. Kamrup,Assam. 

The Divisional Personal Officer 

(OPO) N.F. Railway Maiigaon, 

Guwahati-1 1, Dist. Kamrup,Assam. 

S. The Senior Coaching Depot Officer 

N.F. Railway Maligaon, 

Guwahati-1 1, Dist. Xamrup,Assam. 

..RESPONDENT$ 

Contd. . P,- 
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EIAUS OF APPLIC 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This instant application is made challenging the 

following orders: 	. 	. 

a 
	 i) 	Order issued vide Memo No. GHY/CDO/GEN/Qrs/C$W 

dated 2.9.05 by the Senior Coaching Depot Officer, N.F. 

• 
S  Railway, Guwahati (Respondent No.5) . cancelling the. 

allotment order of Qrs. No.702/C Type -I at N.G..C. in 

the name of the applicant.. 

ii) 	The office Memo No. E/APO/1/Surv.ey of Qrs/'GHY dtd. 

9.5.07 issued by the Divisional Personal Officer, N.F. 

Railway, Guwahat.i (respondent No.4) imposing damage rent 

of Rs.1,07,135/- on the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of 

the instant application for which he wants redressal is 

within the jurisdiction of this Honble Tribunal. 

LIMITATION: 

The applicant further declares that 	the 

application lis within the limitation period prescribed 

under Section 21 of the Central Administrative Tribunal 

Act, 1.985. 

Contd. . 
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4. 	FACTS OF THE CASE. 

4.1 	That the applicant Is a citizen of India and 

-4 as such he Is entitled to the r.1ghtsprivileges guaran-

teed under the Constitution. of India. 

4.11 	That the applicant is at present 	working 
S 

as a senior technician in the office of the Senior 

Section Engineer C & W New Guwahati and he is res.iding 

in Railway Quarter No. 702/C Type-I at NGC since its 

allotment and handing over of possession to the appli-

cant. 

4.111 	That while the applicant was rendering his 

services to the respondent authority with all sincerity 

and devotion to duty the respondent No.5 without any 

prior notice cancelled the allotment order of the appli-

cant's quarter No. 702/C Type-I vide his letter No. 

GHY/CDO/GEN/Qrs/C&W dated 2.9.05. 

A copy of the above letter is annexed here-

with as Annexure - I. 

4.iv 	That in the aforesaid cancellation order it 

has been alleged that during survey by the survey corn-

m.ittee it has been found that the applicant instead of 

residing himself in the quarters he has sublated the 

quarters to a private party violating the provision of 

Rule 3.1 (1.1.1) and I3.A of Railway Service (Conduct) 

Contd. . P/- 
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Rules 1966 and the applicant was also advised to vacate 

the quarters and to hand over the same to the new allot-

tee immediately whose allotment order was to be followe4. 

• 	4.v 	That the applicant is all along residing in 

the quarter allotted to him and he was not aware of 
I 

inspection of his quarter by any survey committee neit-

her any prior show cause notice was issued to him by the 

respondent authority before cancellation of the allot-

ment order of his quarter. The applicant approacht the 

respondent authority and prayed for revocation of the 

cancellation order of his quarter. 

A copy of the share holder card of railway 

co-operative consumer stores is annexed 

- 	herewith as Annexure - II.. 

	

4.vi 	That the applicant has been peacefully occu- 

pying in his quarter without any interruption from any 

corner, moreover no any new al.lotee also came to take 

over the charge of the quarter for which the applicant 

was in bonafide presumption that the respondent authori-

ty being satisfied with the prayer and explanation of 

the applicant might have dropped the issue regarding 

subletting of quarter. 

	

4.vii 	That the applicant to his utter surprise 

after more than one and half years have suddenly re- 

Contd. . P/- 
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cei.ved the memo No. E/APO/1/Su.rv•ey of Qrs/GHY dated 

9.5.07 issued by the respondent No.4 alleging the •appli-

cant to be in unauthiorised occupation of the quarters 

and a huge amount of damage rent to the tune of •• 

Rs..1,07135/- has been imposed on the applicant 	which 

is to be recovered from the monthly salary bill of the 

applicant. 

A copy of the above memo along with the 

statement of damage rent is annexed herewith 

as Annexure - III. 

•4.viii 	That the applicant submitted an appeal before 

the respondent No.3 on19.8.07 against the aforesaid 

order of recovery and prayed for revocation of the 

recovery order stating inter alia that the applicant has 

never sub letted his quarter and he himself residing in 

his quarter since its allotment. 

A copy of the appeal is annexed herewith as 

.Annexure * 

4.ix 	That the respondent authority has started 

recovery of damage rent at the rate of Rs.365/- from 

the salary of petitioner/applicant and after recovery it 

has become very difficult from the part of applicant to 

manage the monthly expenditure of his family. 

Co.ntd. . 
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A copy of the pay slip for July/August07 is 

annexed herewith Annexure - V. 

4.x 	That the respondent authority brought silar. 

allegations against some similarly situated employees of 

the Railway Department. But on their application before 

this Honble Tribunal, this Honble Tribunal was pleased 

to direct the respondent authority to dispose the repre-

sentation submitted by the applicant . according to 

law. And the Honb.le Tribunal was also pleased to stay 

the recovery of the damage rent till such disposal. 

A copy of the such order is annexed herewit.h 

as Annexure - VI. 

4.xi, 	That the applicant has come to know that in 

pursuance of the direction as stated above vide this 

Hon•ble Tribunal issued by the respondent authority has 

already revoked the cancellation order of allotment of 

quarters inrespect of the concerned employees after 

giving personal hearing to them.. 

A copy of such order is annexed herewith as 

Annexure - VU. 

4.xii That the applicant respectfully submits 	that 

he being a similarly situated employee is also 	entitled 

Contd. . 
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to similar protection aga1ns.,tthe impugned order passed 

by the respondent..authority. 	. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS . 

5.1 	•. 	For that the office order No. GHY/CDO/GEN/ 

• 	..: 	.Qrs/C&W dated 2.9.05 issued by the respondent No. 	and 

• the order issued vide memo No. E/APO/1/Survey of Qrs/GHY 

dated 9.5.07 issued by the respondent No.4 are violative 

of the Rules of natural justice and as such both the 

impugned orders are bad and liable to be quashed..: . 

5.i1 	For that the respondent authority committed 

wrong in passing the impugned order without issuing any 

prior notice to the applicant and without allowing him 

any opportunity of hearing so as to enable him to ex-

plain his case and as such the impugned order is bad and 

liable to be quashed. 

5.iii 	For that the applicant was not at all aware 

about any alleged survey of his quarter by the committee 

and as such the impugned order of cancellation of 

appljcants quarter and order of recovery of damage rent 

passed on the basis of alleged ex-parte survey by the 

survey committee are bad and liable to be quashed. 

5.i.v 	for that the impugned orders are violative of 

Article 14, 21 and 309 of the Constitution of India and 

as such those are liable to be quashed. 

Contd. .P/- 
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5. v 	For that the respondent authority has colt 

ted wrong in passing the impugned orders Without maki:n9© 

any enquiry to the allegation in presence of the appl•i-. 

cant and as such the impugned orders are bad and 1.iable 

to be quashed. 

5.vi 	For that the applicant had not violat4, 

the provision of Rule 3.1 (II) and 15.A of the Railway 

Service (Conduct) Rules, 1966 as alleged in the impugned 

order dated 2.9.05 and as such the impugned order are 

bad and liable to be quashed. 

5.vii 	For that the applicant will suffer irrepara- 

ble loss and injury f the impugned orders are not 

quashed. 

5.viii 	For that in any other view, of the matter the 

impugned orders are bad and liable to be quashed. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

The applicant declares that he has exhausted 

all the remedies available to him and the representation 

submitted to the respondent authority was not disposed 

off. 

Contd. .p/—. 
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7.. 	MATTERS NOT PENDING WITH ANY OTHER COURT•:• 

The applicant declares that he has not 

challenged 	the Impugned orders before 	any 	othe•r...: 
court/Tribunal. 

8. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above, the applicant pray forthe following relief: 

To set aside and quash the Office Order 

GHY/CDD/GMN/CID/C&W dated 2.9.05 quashed by the respon-

dent 0.5 (An.nexuro-.I.). 

. To set aside and quash the office order 

issued vide memo No. E/APO/1/survey of Qrs dtd. 9.5.07 

issued by the respondent No. 4 (Annexure 

Not tov-any damage rent from the appli- 

cant and to refund already recovered from the appl1cnt. 

9. 	fltTERIM RELIEF PRAYED FOR: 

The applicant prayi that pending disposal of 

this application the impugned order issued vice memo No. 

E/APO/I/Survey of Qrs/GHV dated .s.oi issued by the 
respondent No.4 imposing recovery of damage rei- t may 
kindly be stayed. 

Contd. . P/- 
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PARTICULARS OF THE POSTAL ORDER: 

Indian Postal Order No. 	0 1i I J 0 
Date 

Issuing Officer 	: Guwahati GPO 

Payable at 	Guwahati, GPO 

LIST OF ENCLOSURES: 

An Index showing the particulars of documents 

is enclosed herewith. 
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VERIF ICATION 

	

I, Shri Jogeswa.r Dolol, Son oftSM' 	Doloi, 

.. resident of quarter No.702/C Type-I 

at New Guwahati Railway Colony. do hereby solemnly 

affirm and verify that the statements made in accompa- 

nying application in paragraphs 1-4, 6 and 7 are true 

to . my knowledge and rests are my humble submissions 

before this Honble Tdibunal. 

And.I sign this verification on this z -th 

day of August, 2007 at Guwahati. 

	

1:~~ 	 ' 1J aff k b El 

LI  

Signature 
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Office of (lie 
Sr. Coachhig l)epot Omt r. 

Cuw ahati, Dl. 02. 09. /2O0 
To 
Sti Jøew.at l)uloj 
Fcch/Gi.I 
tJndet ShJC&W,N( 
Tlu'ougli Al.)tlli/NUC. 

Sub-Caitcellat ion of' allotment order of (.rs.No.702JC i%1-I at NOC. 

Rd. Survey Conunitlec's repot endursed by AP( )/(il IY Vile his letter 
No.Ei1/ APO'UJIY/Sui'c3• of Q,  S dated 19.08.05 

'01 

Railway quaIcrs No. 7021C Typc-1 at N(i( ' Was allolictI infaiw of you for your residential purpose. l3ut during survey by the survey committee it has been found that instead of residing youlself in the quarters you have sublcttcd the quarters to a private paty 
. thus you have committed a serious misconduct violating the .provision of Ruk.3.1 (iii) and 15 A of Railway Service (Conduct) RuJe.1966. 

Hence your allotment of the Quarters No. 702JC Type-I at NOC is being cancelled with immediate effect 
You are advised to vacate the quarters and handed over the quarters to thc new ailottee immediately, Furth allotment odcr of this quarters is to he lbh1owd. 

Copy to:- 
i. CthVGl . y for kind infbrnIaIj(,tj 

DGM1c,/NjL(; For informalinn p)easc. 
,APO/U1iY -for information and necessary action pIeac. 

..X<  ADi[E/Icj' for information and ncceinary action plcase. SSEeWot-ksINQC 
- For information and necessary actibn 

SSE/ElecfN(]Q for information and necessary action. 
SSEJC&WINGC for infonnatiofan(l necessary action. 

Z__~ 
Sr. (l)()/GhIy 

S - cal./Gily 
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• Fjmy.' Cooperative Consüinefsa 

I 

tore Ltd. 
(UWAHATI. GUWAHATI-21 (ASSAM 	' I 

Regd. No. G-28-963-64 Date 

IJ.1 	Name: Jogeswar  Dolol 
Designation :Sr. Tech. 
Department : SSE/C&W/NGC ..... 

- 

I- Dt.ofApp6intment:03-12-1982  

RECEIVED SHARE VALUE Re. 10.00 Secretary 
Date: 18-10-2006 	 RIy. co.op. cons sIoo LW. 

FM 

• t .  



N.F.Railway 

()liice 
Divi: Peril 	Offier 

lLoLad,_ Guwaha ti  

MEMORANDUM 

During the survey of quarters by the survey committee constituted by the administration 
the quarter shown in the attached statement were found subletted and accordingly the allotment 
order of the quatters were cancelled by the allotting authority. 

Since the quarters have been found subletted and allotment cancelled the same treated as 
unaulhorizcd occupation 

I M  

Due to unauthoi izcd occupation of the quarters damage rent at the prescribed rate fixed 
by Railway l3oard, havebjuLdcilatcd and to be -ccovcrcd Irom rcgular, salary bill horn 
Nay/07 current rate of damage rent along with arrear frm the date olsurvey of the quarter. 

Tius issues wlLh the approval of CAM/GUY 

(G.K.KAKATI) 
.1 

1 No-E/APO/I/Survcyot'Qrsj(fl•ly 	 Dated: ,9 /2007 

. copy forwarded hir inlbrmation and ecessary action tq:- 

1.' CAMJGHY, 
'2JSr.CDOtGHY, 

3 DRM (P)/LMG 

7 Concu-ned bill ClerkJL, 	I  

/ 

DPO/G1IY 



Desiir B.U:No-  -QuztrteriNo- L-eetien- -DL Of - - - -- Damage rnt--------  
Plinth aren IRjt SvrVey 

(4) (5) (6) ) (8)  
1T 	Chanala Basfoi-e. CFJGr111 456 706 N:Type-1 NGC 05-08-05 36.882 Sqm -OS435to 30-1 l-05: Rs.86 PSqmi5S0.0U 	- 

1!2-5 1o30-04-(7 
13 5.00 

02. 1 SriSudh Rani Hira. - SrTech/CF 456 l2:L!Tpe-1l NGC 05-08-05 J 58.87 Sqm 01-05-05 to 30-i 1-05 (1 R.s.86 I'sqm253l5.0() 
01-1-05 to )0-04-ORs99Psami-15700.00 

ITIO 15.00 
Sri Pdip Kr.Das CFGF.I .456 I l7L.Tt'e-l1 NGC 03-08-05 58S7 Sqm 01-08-05 to 30-1 1-05 @R86 Psqm 	2531500 

01-12-05 to 30-04-06 	Rs99Psqm140000 
17015.00 

Sri Hamid Au -do- 456 17ITvpe-lI 1  NGC - 03-08-05 58.87Sqm 	- 01-0S-OS to 30-1 1-05 	R.86 Psqm= 	25315.00 
01-12-05 to 30-04-06 	Rs99 Psgm 	145700.00 

I7IOO 
OS. 	Sri Prakash Bose -do- - 456 603A'Tvp2-1 1 	1'-GC 05-08-05 36.SS2Sqrn I-OS-OS to 30-1 l-05 	Rs.86 PSqm= 	ISS6OMO 

1-12-05 to 30704-O7:Rs.99Psgm= •9L100 ______________________ ___________ ________ • __________ 107135.00 ____________ 
06Sri.Abhov Kr.Das I ALP/NGC 456 61IJ'tpe-J NGC 05.-0-05 368S2Sqrn I-OS-OS to 30-I I-OS 	3s.86 PSqui- 	i5860.00 	-- 

- 1-12-05 to 30-04-07 (Rs99_Psni_ 9127500 
107135.00 

N. 	Sri Harpati Deka, CF 456 7)SD't\pe-i NCC 05-03-05 36882 Sqm I -OS-OS to 30-I 1-05 (k 	Rs.86 P ~iqm= 	15860.00 
• 1-12-05 to 30-04-07 @ R99 Psgrn=91275.00 	- 

107135.00 
08 	[SriHiièii Biriia Srie . k 456 117H7peiiNGC 03-08-05 58.87 Sqm 01-OS-05 tô301i5i 	86Psqm 	25315.00 

01-12-05 to 30-04-06 @ Rs.99 Psgm 145700.00 

Sri Khargeswar Bora, CF:l 456 j 	II 7G/tpe-I1 I NGC 03-08-05 5&87 Sqrn 01-08-05 to 30-I 1-05 	. Rs.86 Psqrn= 	25315.00 	- -- 
• 01-1-05 to 30-04-06 ;. Rs.99Psgrn'145700M0 

Sri D .N. Das, CF/lI 	1 456 704 B/type-I NGC 04-08-05 36.S82Sqm 1-08-05 1030-1 105 @ Rs.86 PSqrn= 	15860.00 
1-12-05 to 30-04-07 	Rs.99Psgm=91275.00 

107135M0 
Ii. 	Sr-i Ramesh Hira, OSiJI 456 i 24C/tvpe-1I1 NGC 65.68 Sqm 01-08-05 to 30-1 I-OS 	Rs.86 Psqm 	28242.00 

01-12-0510 30-04-06 @Rs.99Pswii16255&0O 

190800.00 
12. 	Sri JogswarDoIoi. CF/I 456 1  72C'tvpe-i NGC 

- 
 05-08-05 36.882Sqrn 	1 1-08-05 to 30-1 i-05@Rs.86 PSqm 	!SSÔOMO 

1-I2-05 to 30-04-07 C2, Rs,99 Psgnr - 91275M0 - 
. 	 107135.00 	-- 	 - 

Contd-2 
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The Chief Area Manager, 
N.F. Rly. Guwahati. 
(Through Proper Channel). 

Sub: Appeal against order of recovery of Damage rent. 

Ref: DPO/GHY's Memo no, E/APO/ 1/Survey ofQrs./GHY. Dated 09.05.07. 

Respected Sir, 
I beg to state the following for your kind consideration and further necessary action 

please. 

That Sir, I have been residing with my family at the Rly. Qrs. 702/C Type-I at NGC Rly. 
Colony since the occupation of the. same. Sr. SDO/GHY (Qrs. allotting authority) had 
cancelled the allotment of my Qrs. arbitrarily on the basis of an rroneous report of Survey 
Committee coistituted by the administration with the plea that I had subletted my Qrs. vide Sr. 
CDO/GHY's Order No. GHY/CDO/GEW/Qrs/C7W dt. 02.09.05. 

That Sir, I had never subletted my IJy. Qrs. or any part thereof'. However, I have 
received another arbitrary orders in the matter from DPO/GHY cited under reference to 
recover damage rent of my Qrs. aiongwith an outstanding amount of Rs. 1,07,000.00 and 2 
instalment @ Rs. 3,652/- has already recoried in last 2 month from my salary. 

I, therefore, reuqest your honour kindly look into the matter and arrange to release me 
from the deduction of amount so that I may live with my family peacefully. 

Yours faithfully, 

Jogeswar Doloi 
Sr. Tech. (SF) 

UNDER SSE(C&W/ngc 

L 
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C)rignal Application No.'l $0 ol 2007. 

Dale of Order : This the 19 11,  Day of JuLy, 2007. 

THE HON'BLE SHRI K.V.SACHIDANAN DAN, VICE CHAIRMAN 

Shri Harapaty Deka 
S/o Late Hangsha Ram Deka 
Resident of Qr. No. 708/ D-Type-i 
At New Guwahati Colony, 
Guwahati, Krnrnp, Asrn. 	

•.. Applicant  

L_.-'By.Advocate Shri A.C.Sarrna 

- Versus - 

1. 	Union of India, 
Represented by the Secretary, 

/\ ra1i v 	 Railway Board, Ministry of Raliwas, 

(?jr "k\ 	
New Delhi - i 10001. 

)2. 	The General Manager, 

\ j 	
N.Hkadwa)', MaJigaon 

uwahati-ll. 
GV 

CAM/CHY (Chief Area Manager) 
N.F.Railway, Guwahati. 

DPO OH? (Diviona1 Peo1 Officer) 
N.F.Railway, Gu*ahati ,  

Senior, Coaching Depot Officerl ~  
N.F.Rilway, Guwahati 	 Respondents 

By Advocate Dr J.L.Sarkar, Railway Staiding Counsel. 

0RDBR(ORAk1 	 . 	 p 

SACHIDANANDAN, K.V. (VC) 

The applicant is working u do r the N .FRai1'ay and 

aCcorLhng to him h i a resident of Quarter No. 708/D-Type-1 at New 

Guwaliati 
Colony. Acording to the averment following the prescribed 



31 
following the prescribed rules respoid 

allotment order of the qurter but still 

occupation of the same. On 5.07 respond 

0) 
I-. 

No.4 issued order imposing 

No.5 liad ooncelled the 

heless he continued in 

damage rent on the applicant. The applicant has filed an appeal before 

i.esptdent No.3 on 28.6.07 whiclvhas not yet been disposed of. Aggrieved 

by the cancellation of allotment order and imposing damage rent the 

applicant has filed this O.A seeking the following reliefs. 

i) 	To set aside and quash the office Order 
No.Gl/CD0/GEN/Q/C 	dtd. 2.9.05 passed by 

~16
respondnt No.5 - Anneure-L 

II) 	To set side and quashJ the office order issued 'ide 

S 	memo 	 of 	 Guwahati  

/ 

	

	
dated 9.5.07 issued by &e respondent No.4- AnnexUre- 

2.. 
IIAIf\\' 7 

2. 	Heard Mr A.C.Sarma, learned1  counsel for the applicant and 

Dr J.L.Sarkar, learned Pailway standing counsel for the respondents.  The 

applicant submitted that the impugned order has been passed by the 

respondents in total violation of natural 
justice. No notice was issued to 

him nor any opportunity was given to  him to explain his case. His 

representation was not atended to. His apeal is also pending. He further 

submitted that he will e satisfiedif a direction is given to the 311  

esi ondent .t? dispose of the appe4withm a time fram. Dr J.LSarkar, 

learned Railway standing coultisel sumitted that he has no objection m 

adopting such a proposal. 

3. 	Accordingly1 we direct the respondent No.3 or any other 

competent authority to consider the appeal of the applicant and pass a 

reasoned order on merit within a period of 3 weeks froth the date of 



3 •  

receipt copy of this order aftr giving op'portunitY to the aj;piica.nt to 

erson and conintuniCate the same to the applicant 
explain his case in p  

forthwith. In the interest of justice this Court futher directs that iinpugned 

order for rc overv will be kept in abeyance till disposal of his appeal. 

. A is disposed of at the adnüssiofl s t iA ge  itself. However, 

there shall be no order as to costs. 

S/ VIC* D4A.KIqm 

• 	. 	• 

I 	
iF?U c'- PY 

Cenrid 	 • naI 

I •!'' 

•' 



N!.MIL WAY. 
Office of the 

Sr. Coackng Depot Officer. 
Guwhji bt. 14/03/2007 

V!r Hten Baruah 

II .4.. 	Cr'r/,-v4, /r''t-.- 'Jtiut.j 	 t_ 	vVI 3.L./ 

Sub- Revocation of Canceilation order of allotment agast Qrs.No.117-j 
Type-Il at amunQidui New Guwaiiat. 

No. GHY/CbO/GEN/qrs ,C W 

ef- This office office order No. GHY/CbO/&EN/Qrs/CVbtd 02.09.05 

The Canceilarion order of Rciikvov quarters 
h 	 No.J(.7.j Type-fl at amunimajdam NGC 	Whic 	was . c 	 to 	vide 	thi5 	office 	tter 	No. &H'Y7CbQ/GEN,QS,C&W aaTed 02,09/Q5 	being ievoked. The. ori9inai aliotmenr order of The QRs in favour of yu Ui be re1aind. 

Sr. bO/GHY Copyto;.. 
I. L/i-y' for kind Information 
••• 	'rn/ 	, IVL1 

bPQ/GHY for information and necessary action peae. 

55E/VVork$/NGC 
55E/EIec/NGC . for information and necessary action, SSE/Coach ing /IC/GHY 

/ 
Sr. CbO/GHy 


